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O   R   D   E   R 

 

06.05.2019─ Having learned counsel for the Appellant and being 

satisfied with the grounds, the delay of 17 days in preferring the appeal 

is hereby condoned. I.A. No. 1544 of 2019 stands disposed of. 

2. The Appellant has preferred this appeal against the interim order 

dated 22nd February, 2019, which reads as follows: 
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3. Having heard Mr. Rakesh Kumar, learned counsel for the Appellant 

and Mr. Nesar Ahmad, Practicing Company Secretary appearing on 

behalf of the 1st and 2nd Respondents, we are not inclined to interfere with  
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the impugned order and also find that the interim order has become 

infructuous in view of the fact that subsequent meeting of the Board of 

Directors has already been held. 

4. The appeal is dismissed. No costs. 

 

                                                                  (Justice S.J. Mukhopadhaya) 
              Chairperson 

 
 

 
 

(Justice A.I.S. Cheema)                                   

Member(Judicial) 
 

 

Ar/g 
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